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Shrimati Chadrasekhar: The
State Governments are taking necessary 
steps as regards that.

Shrl N. B. Chowdhury: May I know 
whether the Government want to mcike 
a proposal to the Planning Commission 
to issue directions to the State Govern
ments so that they can make a survey 
regarding the various ways of prevent
ing the contamination of the rivers 
in different parts of the country?

The Minister of Health (Rajkumari 
Amrit Kaur): It is impossible for the 
Planning Commission to issue any dir
ectives. This matter has been brought 
to the notice of the State Governments 
and they have been asked to take 
action.
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Dr. P. S. Deshmukh: I would like 
to have notice,
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’ 2037. Shri Mathew: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) whether Government have re
ceived a representation from the Tra- 
vancore-Cochin Chamber of Agricul
ture dated the 15th February, 1955, re
garding the plifeht of tapioca culti
vators in that State:

(b) if so, the nature of the sugges
tions made therein; and

(c) the action taken in the matter?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Yes.

(b) and (c). A statement is placed 
on the Table of the Lok Sabha. [See 
Appendix IX, annexure No. 45.]
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Shri Mathew: With regard to section 
3 of part (c), may we have some idea 
as to the general trend and progress of 
the consideration and also when the 
Government hope to arrive at a deci
sion on these matters?

Dr. P. S. Deshmukh; We have c’ome 
to a decision on most of these points. 
There are only one or two things re
maining. They would be deciHtd soon.

Shri Mathew: I was refernnR to a
particular point section 3 of part (c).

Dr. P. S. Deshmukh; Yes. I have 
replied to it that we will expedite con
sideration and come to a decision soon.

Shri Mathew: With regard to (5) of 
part (c), in view •of the declared policy 
of the Government to give price sup
port wherever necessary, whv is it that 
in this particular case Goveri.rnent do 
not consider it necessary? May we 
have some idea of the reasons?

Dr. P. S. Deshmukh: As the hon.
Member must be knowing, we are
taking up certain foodgrains. We
cannot make it applicable to every 
case. Because it means a heavy res
ponsibility. The steps that we have 
taken are bound to be beneficial to 
the tapioca growers. If it is neces
sary, in spite of these steps to do 
something more w e  will see what can 
b e  done.

Shri Achuthan: Has H come to the
notice of the Government that the
Travancore-Cochin Government has
organised a Tapioca Board recently 
and may I know whether the Central 
Government will co-operate in consul
tation with the State Government in 
implementing the schemes submitted 
by this Association?

Dr. P. S. Deshmukh: I ha ve not seen 
this suggestion from the T rc V o .ic o re - 
Cochin Government.

R a i l w a y  E rn c iE N C Y

2̂039. Shri K. C. SodhU: Will the
Minister of Railways be pleased to 
state:

(a) whether G '̂vernmcnt have 
adopted any means to r;atisfy them

selves ihat the efficiency of Raiilway- 
men has increased ss a result of the 
several welfare measures undertaken 
for their benefit; and

(b) whether any inta’.iiy has been 
conducted in the mat+er or i*; proposed 
to be undertaken for the purpose?

The Parliamentary Secretary to the 
Minister of Railways and Transp<>rt 
(Shri Shahnawaz Khan): (a) and (b).
Welfare measures are normally exncct- 
ed to lead to greater ellk-iericy on the 
part of the stafl' concerned, and it is 
not proposed to hold any enquiry in 
the matter.

Shri K. C. Sodhia: Jlow can tne Gov
ernment claim that there is greater 
efficiency in the absence of any quan
titative assessment of elTiciency?

Shri Shahnawaz Khan: Without
carrying out any detailed enquiries, 
we can assess the exi.' t̂ence of effi
ciency by the efficient working.

Shri V. Muniswamy: May I know
whether any Efficiency Bureau has 
been set up as proposed oncc and if so, 
how far it functions?

The Deputy Minister of Railways 
and Transport: (Shri Ala«:esan) That 
has nothing to do with ti)is. This que.s- 
tion relates to measurin;: the efficiency 
of railwaymen. The Eff'ciency Bureau 
that my hon. friend suggests related to 
the various investigations into railway 
operation, etc. The EfficjGncy Bureau 
has been set up and it has investigated 
.several questions.

Shri Veeraswamy: Even if there is 
efficiency among the railw:iy stafT, may 
I know whether it is not a fact that 
there is also a lot of frustration among 
several sections of the staff because of 
the non-implementation of the recom
mendation.*; of the Central Pay Com 
mission?

Mr. Speaker: Order, order. I do not 
think this question arises.

Shri Veeraswamy: I wanted to
know.......




